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V. 	 In this aplication under section 19 of the 

Administrative r1rjbuna1 At, 1985, thePetitioner prays to 

direct the Opposite Parties to grant ex-gratia ayment of 

pension with effect from 1st 3anuary,1986 as per the F:ecommenda-

tion Of the IVtb Pay torajissian with all consequential benefit, 

hcLtly stated the case of the petitioner is that 

he has since retires on suLeYannuation after Serving under the 

south Eastern Railway for a 1g time. The Petitioner was 

working under the contributory Provident Fund scheme and hence 

he hTd received sum amount due to him, Pr-ayer of the petit toner 

i. that x-rabia paymsiit be made tc the petit onei as a 

pensionary benefit as per the recommendations of IV th Cent:al 

isy Commission and hence this application has been filed with 

rho aforesnid p rayer. 

In r eir counter the Op 051 e erties maintained 

that no orders having been passed by the Goverrrnerit to the abovs 

effect,benefjt as prayed for by the petitjoner cannot be givet 

to him, The Government orders should be awaited. 

we have heard Mr, J.N.Jethi learned counsel apoeaqg 

for the petitioner and Mr. 1.C.Rath learned Additional 3€andinq 

Counsel(Oentral) for the Opposite Parties. 

The fact that a recnmendation having been made by 

the IVth Central Pay ocnrriission to give an exgratia payment on 

accont of pensicn to the retired emplzyees who opted for 

Contributory Provident Fund was not disputed before us but it. 

\,was contended by r. Rath that Government not having  acdepted 



the recomrneneations as yet and no orders having been passed by 

the Government on such recomrnenddtions it would not be just 

and proper to pass a decree in favour of the Petitioner on  

this account. On the other hand Ni. Jethi contended that the 

matei is pending for a very long time for consideration by 

the Government and perhaps many such retired employees will 

get the benefit if the recomcendaticns of the IVth Central Pay 

Commission is accepted by the 1-'overnment. We ai given our 

anxiou considcraticn to the a rgument acvanced at the I3ar.This 

Bench in its judgment dated 15th July,1992 passed in Ci 459 of 

1999(a case of similar natur) relied on a judnent of the 

Heri'ble supreme Ceurt in Ali,,  1983 SC 130) and held that the 

benefit on this account cannot be given to the Petitioner in the 

said case because no orders have been passed by the Government 

accpetig the recommendations. We do not find any reason to tce 

a viev other than what has been taken in the judgment passed in 

ca 459 of 1990,jrnjlar vje, had also been taken by the learned 

single judge of this Bench in the judgment pascsd. in CA 420/1990 

Therefore, we find no merit in this case which stands dismissed 

ledving the parties tu bear their own cost. 
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